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IN THE CENTRAL ADMINISTRATTVE TRIBUIAL
JODHPUR,

TeA No.635/86
(S, B, C, W, No, 1588/84)
Date of decisions April 8, 1987
Onkar Singh " evoeePetitioner in person,’ ’
Versus

Union of India & Ors. ....Respondeﬁts;
Shri H,N,Mehra e s s Representative . of respondenﬁs.'
CORAM: -

The Hon'ble Mr,.B, S, Sekhon- Vice Chairman
!
The Hon'ble Mr,S.P,Mukherji~ Administrative Membery

S [ D ..MUKHERJI

" This order will dispose of the petitioner's

~ application under section 22 of the Administrative ./

Tribunals Act,’ 1985 (for short the Act) praying for insertion

of the following paragraphs in the petition:

Q&S‘vpara 13 after para 12,-
6 "That the petitioner has also suffered hostile
"~ discrimination as against the.saloon attendants
of Ratlam aivision of Western Railway because
.ﬁhe dutieé and responsibilities of the petitioner .
--and that of saloon attendants in Ré;lam Division
of Westeérn Railway placed-in Highly skilled

Grade-II and Highly skilled Grade-I,' are similar

'in>all Fespeéts and on this cbun@ the petitioner
ié.entitled to equal pay £or equai work as has
been held by Hon'ble Supreme Court of India." -
(@) The following sub-paras after sub-para (iii) of
para 16 ?&ﬁ%;L : N
| 6/“(:i.v) That because the duties and'reéponsibilities

of the petitioner and saloon attendants of
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Rat;am Division Grade-I are similar in ail
respects, the petitioner is .entitled to Highly
skilled grade-I in accordance with the principle
of 'equal pay for equal work as envisaged by the
Article 39 of the Constitution of India,"
& (O I T 2riblimg pocngroph (19) mibs  boemwmbend
. After-re=numbering the existing.para (iii) as &—
NCN S N PN
q(iv),Athe following sub-paragrapghs be allowed to be
k-13'f1/~1serw§:ec51 as\sub-pgra (1i1) ow Qﬁﬁvx«nunnuwx; %b$R~201 HL,
' " (1ii) That in accordance with the principle of
equal péy for equal work,' the respondents be
directed to place the petitioner in Highly
skilled grade-I aé the saloon attendants of
Ratlam Divisidn have been placed, after due
upgradation as prayed in 20(i) above,"
The petitioner has also asked for the consequential
re-nuntoering of the paragraphé énd sub=paragraphs. '
' We have heard-the petitioner in person and the
_ repréééhtative of the respondents, The-lgw p?rtaining
to the amendment of the pleadings being what it is,! i.e.,’
it is quite iiberal'and there is no‘legal grouﬁd for
rejection of this application, we hereby allow the

application., The petitioner has been directed to file

the amended petition before the next date.

Announced in open courte
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(B .S .SERHON .
| VICE CHAIRMAN
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